On behalf of Shri K K. Shah,
I beg to lay on the Table a
£opy the Cinematograph (Censor-

of

ship) Third Amendment Rules, 1067,
published in Notfication No. G.S.R.
976 in Gazette of India, dated the 1st
July, 1967, under sub-section (3) of
section 8 of the Cinematograph Act,
1901, [Placed m Library. See No.
‘LT.1088/87].
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STATEMENT RE. GOVERNMENT
DECISIONS ON THE ADMINI-
STRATIVE REFORMS COMMIS-
SION'S RECOMMENDATION'S
RELATING TO THE PLANNING
~OOMMISSION.

The Prime Minister and Minister of
Atomic Energy (Shrbmati [ndira
Gandll): M1, Speaker, Sir, for some
time past Goverament have had under
~consideration the recommendations of
the Administrative Reforms Commis-
'sion on the “Machinery of Planning".
They also took the opportunity of
the recent Conference of Chie! Minus-

The question of association of other
Cent‘ral Ministers with the Planniag
Commission as Membérs, has also
been examined. The view st
the Chief Ministors' Conference was
thet the Finance Minister should also
be a Member of the Planning Com-
mission. Government ggree with this
view, While other Central Ministers
will not b formally associated with
the Commission as 1ts Members, it
will be open to the Primg Minister to
invite them from time to time to join
in the deliberations of the Commus.
sion as may be necassary

Government have decided that the
Planning Commission should have the
guidance of a whole-time Deputy
Chairman who need not be g Mem-
ber of the Council of Mimsters. The
Administrative Reforms Commaision
recommended five full-time Members
including the Deputy Chairman, and
two other part-time Members as
may be found necemary. While Gov-
consider that there need be
no rigidity about the pumber of Mem-
bers, they agree with the broad ap-
prosch that the Commission should
be a compect and small body of full

Members. t are of
view that it should not be neces-
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